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THE HIMACHAL PRADESH SCHEDULED CASTES
DEVELOPMENT CORPORATION ACT, 1979

{Act No. 20 or 1979)1

(Received the assent of the President of India, on 13tk August, 1379, and was
published in RHP. Extra., dated 23rd August, 1979, at page 2125-2134.)

Amended and affected by:—

1. Ord. No. 4 of 1979, pulilished in R.H.P, Extra., dt. 24-9-79, p. 2280-
81.

2. Act No. 28 of 1979°, published in R.H.P. Extra.,, dt. 22-11-79,
p. 25212593

An Act to provide for the establishment of the Himachal Pradesh Scheduled Castes Deve-
lopment Gorgaralion,

Be it enacted by the Legislative Asseinbly of Himachal Pradesh in the
Thirtieth year of the Republic of India as follows:— '

CaaPTER ]
PRELIMINARY

1. Sherttitle,—This Act may be called the Himachal Pradesh Scheduled
Castes Development Corporation Act, 1979.

2. Definitions.—In this Act, unless there is anything repugnant in the
subject or context,—

(a) ‘agricoltural development’ includes development of horticulture,
forests, dairy, poultry, piggery, sheep and cattle breeding, piscicul-
ture and sericullure;

N (aa) ‘bank’ mcans,—

(i) a banking company as defincd in the Banking Regulation
Act, 1949, (IO of 1349),

1. For Statement of Objccls and Reasons, see R.H. P. Extra. dated 12-4-1979, P. 1474.
2. For Statement of Ohjects and Reasons, sce R.H.P. Extra. dated 5-11- ]979, P, 24%4,
3. lps. vide H.P. Act No. 28 of 1979 [sec 2l(a)|
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(if) the State Bank of India constituted under the State Bank of
India Act, 1955 {23 of 1955),

(iii) a subsidiary bank as defined in the State Bank ol India (Sub-
sidiary Banks) Act, 1953 (38 of 1959},

(iv} a Regional Rural Bank established under the Regional Rural
Banks Act, 1976 (21 of 1976),

(1) a corresponding new bank censtituted under the Banking
Companies {Acquisition and Transfer of Undertakings) Act,
1970 (5 of 1970),

(vi) any banking institution notified by the Central Government
under scction 51 of the Banking Regulation Act, 1949 {10 of
1949),

(vii) the Agricultoral Refinance and Development Corporation
constituted .under the Agricultural Refinance and Develop-
ment Cotporation Act, 1963 (1 of 1963},

(vii) the Agro-Industrics Corporation as defined in clause (¢) of
section 2 of the Himachal Pradesh Agricultural Credit Opera-
tions and Miscellaneous Provisions (Banks) Act, 1972 (7 of
1973), ' '

{ix) the Agricultural Finance Corporation Limited, a company
incorporated under the Companries Act, 1956 (1 of 1956},

{¥) any other financial institution notified by the State Govern-
ment in the Official Gazette as bank for the purposes of this
Act,]

() *Board' means the Board of directors of the Corporatlon;
(¢) “Central Government’ means the Government of India;
[{d) ‘Chairman’ and *Vice-Chairrnan® means the Chairman and the

Vice-Chairman of the Corporation]; ‘

{(¢) ‘Corporation’ means thc Himachal Pradesh Scheduled Castes

Development Cerporation, established under section 3

(f) ‘director’ means a director of the Board and .includes the chairman

Yand the Vice-Chairman]; '

() ‘Government’ means the Government of Himachal Pradesh;

(k) ‘margin money’ means the margin moncy required by the financial
banking institutions from the beneficiaries;

() ‘marketing’ means zll activities relating to the transport , grading,

 pooling, marketing and sale of agricultural or indu.trial preduce,
whether in the primary form or in semi-processed or pracessed
form;

(j) ‘prescribed’ means preseribed by rules made under the Act;

(k) ‘processing’ means all activitics relating 16 the processing of agri-

cultural produce so as Lo make it marketable or fit for consump-
tion and includes purcbase and storage of raw-material, purchase

Subs. vide H.P. Act, No. 28 of 1979, [scc. 2(b)]

2. Added by ibid lsec. 2(c)].
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of equipment, and purchase, installation and running of machinery,
required for processing and storage of finished produce;

(1) ‘acheduled castes’ means such castes, races or tribes or parts of
or groups within such castes, races ot tribes as are deemed under
article 341 of the Constitution of India to be scheduled castes;

{(m) ‘scheduled castes organisation’ means a firm registered under
the Partnership Act, 1932 (9 of 1932}, an association rcgisicred
under the Socicties Registration Act, 1860 {21 of 1860), or a co-
operative socicty registcred under the Himachal Pradesh Co-
operative Socicties Act, 1968 (3 of 1969), all the partners or mcmbers,
whereof, as the case may be, belong to scheduled castes;

{m ‘small scale industry’ means such cottage and small scale industry
as may by notification in the Official Gazette be specified by the
State Government; and

(o) ‘supply and storage’ mcans supply and storage of agricultural
inputs and establishment, maintenance and running of storages,
cold-storages and warchouses.

CuapTER 11

INCORPORATION OF HIMACHAL PRADESH SCHEDULED
CASTES DEVELOPMENT CORPORATION AND ITS CAPITAL

3. Establishment of Himachal Pradesh Scheduled Casates Deve-
lopment Corporation..—(1) With cffect from such date? as the State Govern-
ment may, by notification, specify in this bchalf, the State Government may
establish for the purpose of this Act a Corporation known as the Himachal
Pradesh Scheduled Gastes Development Corporation.

{2) The Corporation shall be a body corporate with the name afore-
said having perpetual suceession and a common scal with powers, subject
to the provisions of this Act, to acquire, hold and dispose of properly and to
contract, and may, by that name, sue or be sued.

4. Head office of Corporation,—(1) The head office of the Corpora-
tion shall be at Simla or at such other placc as the State Government may,
by notification, specily.

(2} The Corporation may establish its offices or agencies at such places
within or outside the Statc as it nay think fit,

5. GCapital of Corporation.—(1} Authorised capital of the Corporation
shall be such sum not exceeding five crores of rupees as the State Government
may fix:

"1, Corporation established w.e.f. 14-11-1979 vidz Not. appended.
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Provided that where the capital initially fixed is less than five crores of
rupces the State Government may, from time to time, increase the capital
to such sum not exceeding five crores of rupees as it may think fit,

(2) Such capital may be provided subject to such terms and conditions
as may be determined by the Statc Gavernment.

Explanation,—The expression ‘authorised capital’ for the purposes of
this section shall not include the grant-in-aid received by the Corporation
for the managerial assistance,

CrarTER 11T

MANAGEMENT OF THE CORPORATION

6, Management,—(]} The general supcrintendence, direction and
management of the affairs and business of the Corporation shall vest in a
board of directors which may cxercise ail such powers and do all such acts
and things as may be exercised or done by the Corporation under this Act.

(2) The Board of directors in discharging its functions shall act having
regard to public interest, welfare of scheduled castes and solveney of the Cor-
poration and shall be guided by such instructions on questions of policy as may
be given to it by the State Government,

(3) If any doubt arises as to whether a question is or is not a question
of policy the decision of the State Government thereon shall be final.

7. Board of directors.—'[{1) The Board shall consist of twelve directors
who shall be nominated by the State Government:

Provided that not less than two directors shall be nominated from amongst
the officers scrving the State Government in the Department of Welfare and -
the remaining shall be nominated from amongst persons who have special know-
ledge of industrics, handicrafts, animal husbandry, agriculture, agro-Indus-
tries, water development projects, finance, co-operation or financial ingtitu-

tions:

Provxdcd further that not less than two directors shall be non-ofﬁcml

bclong‘mg to scheduled caste comrnunities |.

(2} The Minister-in-charge (Welfare) shall be the ex-gfficie dircctor and

the chairman.

1. Subs. by H.P. Act No. 28 of 1979, [sec. 3(a)].
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YTrovided that if it is expedicnt sa to do the State Government may
noeminate any of the directors to be the Vice Chairman of the Board and he
shall perform such duties and excrcise such powers as may be assigned to
him or conferred apon him, as the case may be, by the Board under sub-see-
tion {2) of section 15 of the Act.]

(3) On ihe occurrence of any vacancy in the office of a director ?jor the
Vice-Chairman] duce to death, resignation or otherwise the same shall he
filled up by the Statc Government in the manner provided in sub-section (1).

{4) Subject to thc provisions of this Act, the terms and conditions of
appointment of the directors *[and the Vice-Chairman] and the fees and allow-
ances payable to them , shall be such as may be prescribed.

8. Term of office.—The term of office of the directors other than 3[the
Chairman and] the managing director shall be three years and they shall be
eligible for re-appointment.

9. Disqgualification of office of director.—A prrson shall be disquali-
fied for being nominated as and for being, a director of the Corporation—

(e) if he is, or at any time has been adjudicated insolvent or has sus-
pended payment of his debts or has compounded with his ereditors;

(&) if heis of unsound mind and stands so declared by a competent court; -

(¢) if he is or has been convicted of any offence which in the opinion
of the State Government involves moral turpitude;. or
{d) if he has been removed or dismissed from the service: of agy State,
Government or Central Government or a Corporation owned or
..controlled by any State Government or Central Government,

10. Director not to participate in certain cases.—A director who
has ggy,direct or indirect pecuniary interest in any matter coming up for con-
mdcrq.tmn at a meeting of the Board or a committee thereof shall, as soon as

possible, afier the relevant circumstances have come to his knowledge, dmclose o

the nature of his interest at such mecting and the disclosure shall be recorded

in the minutes of the. Board or the committee, as the case may be, and the
director shall not take any part in any deliberation or decision of the Board
or the committee with respect to that matter,
L T .. . [ . .. L 0 -
11. Removal and resignation.—(1) The State Government may at
any time remove any director from office, if in its opinion such director— :

' (a) is or has become subject to any disqualification meationed in
section 9; :

1. Proviso added by H.P. Act No. 28 of 197915 3(bN. 2. Ins, by-ibid,
3. Ins. by ibid (sec. 4).
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() is absent withoul leave of the Board from more than three consecu-
tive mectings thereof wit) out cause sufficicnt, in the opinion
of the Board, to cxoncrate his absence;

{¢) hnsacted in contravention of the provisions of section 10; or

{d) has been guilty of misconducet in the discharge of his duties:

Provided that no order of removal shzll be passed without giving the
director a rveasonable opportunity of showing cause against the proposed
order,

(2) A dircctor may resign his office by piving notice thereof in writing to
the State Government and on sucih resignation being accepted he shall be
deemed to have vacated lis office.

12 Meetings.~-(1) The Board shall mect at such times and- places and
shall observe such rules ar procedure in rogard to the transaction of business
at its meetings (including the quorum at meetings) as may be provided by
regulations.

(2)" The chairman; and in his absence the vice-chairman and in the
absénce: of both any other direeter of the Hoard elecied by the directors
from amongst themselves shall preside at every meeting of the Roard].

{3) All questions whick come up before any mecting of the Board shall -
be decided by a majority of the yotes of directors present and voting, and, in
the event of an equality of votes, ?[the chairman, vice-chairman] or the person
presiding, as -the case may be, shall have and cxcrcise a second or casting-
vote..

13 Managing director.—(1) The State Government shall ‘appoint -
one of the directors, being an officer of the Statc Government, as managing-
director who shall hold that office during its pleasure.

(2) The managing director shall’—

(a) beits chief execntive officer;

{b) be responsible for the opcrational management of the Corporation
and implementation of the gencral policics approved. by.. the
Board; ™ ‘ '

() pcrform such duties as the Board may, by regulations, or othef-
wise, assign to him;

(d), receive such sa.lary and allowances and be governed by such terms
and conditions of service as may be determined by the Board and
approved by the State Government.

. (3).Jf the managing director is by inficmity or otherwiserendered dncapable
of can:ymgmut his-duties or .is alisent: on.leave or -otherwise in mrcumstanccs

1- Sabs. vide H.P. Act No-. 28 of 1979, sec. 5(a)- 2. Subs- hy rbtdsel.‘q (b1
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not involving the vacation of his appointment, the State Government may
appoint another person to act in his place during his absence.

14. Defect in appointment not to invalidate acis, etc.—(1) No
act or procecding of the Board or any of its committees shall be questioned
or be invalid on the ground merely of the existence of any vacancy in, or any
defect in the constitution of, the Board or the committee as the case may be.

(2) No act done by any person acting in geod faith as a dircetor or mem-
ber of any commitive shall be deemed to be invalid merely on the ground
that he was disqualified to be a director or member or there was any other
defect in his nomination.

15. Qfficers and other employees of the Corporation.—(1) The
Board may appoint sich officers and employces as it considers necessary for the
efficient performance of the functions of the Corporation and determine by
regulations or otherwisc their conditions of appointment and service and the
rethuneration payable to them.

(2) The Board may, by general or special order, delegate to Y the chairman,
the vice-chairman,] the managing director or to any other offictr or employce

of the Corporation, subject to such conditions and limitations, if any, as may

be specified, such of its powers and dutics under this Act, cxcept the power
to make regulations, as it may deem necessary.

{3) The Board in respect of reservation of appointments and posts |,

in favour of the members of scheduled castesfscheduled tribes, backward
classes, ex-servicemen, physically handicapped and antyodaya families, comply
with such direclions as may be issued by the State Government from time
to time for ensuring adcquate representation to such members in the service
uader the Corporation.

CuarTER IV

FUNGTIONS AND FUNDS OF THE CORPORATIIONI

16. Functions of Corporation.—(1) Subject to the provisions of this
Act, it shall be the prlmary duty of the Corporation to undertake the task of
econothic uplift of the members of the scheduled castés in the State.

: {2} Witbout prejudice to the gcncmhty of the foregomg provmon, such
function shall include the power— \
o (f)-tb plan, ‘promote, undertake,  and assist programmes’ of agricul-
' tural devclopment, animal husbandry, marLeung, processmg,

T, ins. vide H-P. Act No. 78 of 1979, Sec. 6. )

R i it S RS P
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supply and storage of agricultural produce, smal] scale industries,
village industries, cottage indusiries, and such other trade, business
or activity which will enable the member of the scheduled castes
w ¢arn a better living and help them to improve their standard
of living as may be approved in this behalf by the Government;

(i} to undertakc programmes for setting up employment oricnted

(i)

industries, cottage and small scale industrics etc. by providing
technical know-how, managerial assistance, financial assistance
and any other forin of assistance which may be required in achic-
ving the above objectives;

to provide financial assistance to the members of scheduled castes
or scheduled castes organisations by advancing to them loans
andfor loan toward margin money for any of the purposes speci-
fied above either directly or through such agency, organisation
or institution as may be approved by the Board;

(i¥) to guarantce loans taken by the members of scheduled castes or

(V)

(vi)

(ix)

(x)
(xi)

scheduled castes orgamisations from any financial{banking institu-
tions;

to act as the agent of the Government of Himachal Pradesh or
Central Government for procurement, supply and distribution
of agricultural or other produce or other goods as and when re-
quired to do so;

to provide facilities for survey, rcscarch or study the problems
relating to cottage and village industries, small scale business
to assess potentiality of village, cotlage and small scale industrics
and scope of their development with a vicew to promoting such
industries and business Ior the purpose of providing employment
for the members of the scheduled castes;

(vit) to arrange for publicity and marketing of the finished products

manufactured by the scheduled castes and scheduled castes organi-
sations in the small scale industries;

(viif) to give grants and subsidies to the memhers of scheduled castes

or scheduled castes organisations on behalf of the State or Central
Government or any other Government institution;

to borrow money subjeet to such conditions as the Board inay
specify;
to receive gifts, grants and donations;

to issuc honds and debentures;

(xii) to draw, make, accept, endorse, discount, execute and issue promis-

sory notes, bills of exchange, hundics, bills, warrants, debentures
and other negotiable instruments;

" (i) to invest or deposit surplus funds of the Corporation in Govern-

men! securities or in such other manner as the Board may decide;
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(¥iv)r to enter into contracts; and

v {xv) to discharge such other functions as may be prescribed or as are
supplemental, incidental or consequential to any of 1he functions
conferred. on it under this Act.

-17. Corporation to maintain six funds.— Thc Corporation shail es-
tablish and maintain six separate funds, namely. —

{a) Development and Finance Fund;

{&) Guarantee Fund;

(¢) Bad Debts Fund;

{d) Relief and Common Geod Fund;

(¢} Grant-in-aid and Subsidics Fund; and
{(f} LoansTund.

18, Land Development and Finance Fund,—Save as otherwise
provided in sections 19, 20, 21, 22 and 23--

(1) to the Devclopment and Finance Fund shall be credited all amouats
that are received hy the Corporation [rom any source whatsoever;

(2} all amounts that arc expended by theé Corporation shall be debited
to this Fund,

19. Guarantee-Fund.—(1) To thc Guarentee Fund shall be credited

~every year such sum as may ke placed at the disposal of the Corporation for

that purpose by the State Government and the intercsi accrucd from time to
time on such sum shall also be : dded cvery year to this Fund.

(2) The Corporation may zlso contribute to this Fund such portion of its
net profits as may be decided by the Eeard.

2. Bad Debts Fund. —To the Bud Debts Fund shall be credited every
year—

{a) by the Corporaticn ten pereentum of its net profits; and

(£y by (e State Gavernment such amount as grant as may be equiva-
lent e the amount credited under clavse (a) ;

Provided that nothing herein shiall be deemed to debar the State Govern-
ment from giving such amount by way of additional grant fer being credited
+ to-this Fund as it may think fit.

21, Relief and Common Good Fupd.—To the Relief and Common
.~Good Fundishall be credited every year.such amount. not exceeding ¢ight and
+half percentum of the nct profits of the Corporation as the Board:-may decide.
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122, - Grant-in-gid: and Suwhsidies Fand.—All amounts that are reeived
-+bythe. Gorporation from any source by way of grant-in-aid or subsidy.shall be
credited to this Fund and it shall be used by the Corporation for the purposes
for which such grants-in-aid or the subsidics, as the case may be, have been
pegiven,
23. Lean Fund.—All the loans obtained by the Corparation from:the
various sources financial institutions shall be credited to tlis Fund and shall
-+ bespent for the purpose for which.such tnans bave been obtained,

CHAPTER V
' LOANS

24. Yower te impaose conditions for loans.—In making any lean or
providing margin money authorised by this Act, the Corporation may im-
post such conditions as it may think nccessary or expedicnt for protecting the
interests of the Corporation:

Provided that the rate of interest chargeable on such loansfimargin money,
" shall be fixéd by the Corporation with the approval of the Siate Government
froin time w time.

25. Power to call repayment hefore agreed period.- Notwithstan-

" ding anything to thc contrary contained in any agreement, the Corporation

may, by notice in writing, require any debtor to discharge forthuvith in full
his liabilities 10 the Corporation - -

(a) if it appears to the Board that any false or ‘misleading information
or particular was given im the application for lounfmargin moncy;

(6) if the debtor has failed (¢ comply. with any of the terins of the agree-
ment cntercd into by him with the Corporation;

:(¢c) if there is a.reasonable apprehension: that-the.debtor is unable to
pay:the money duc from him; or

(¢} if for any other reason it is necessary to do so to-protect the interest
.. . 3
- of the. Corporation. :

't 26,7 Recovery of money: due to the Corporation.~—(I) Where-any
amount js due to the Corporation from-any persun including the surcty of a
debtar, in respect of loans or zdvances or other financial accommodation granted
by it, such amount shall, on a certificate being gramied by the managing director

i -the: preseribed - formy, - e recoverable as arrears of land revenue by-the Col-
"»rtector’ of the district in which the person frém' whom-the amount s due résides
or garrics on Liusiness or owns any property,
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(2) The certificatc by the managing director under sub-section {1) shall
be final and conclusive and shall not be called in question before any authority
or court. -

(3) Tor the purpose of recovering any amount duc to the Corporaiion
in respect of a loan it shall not be nccessary 1o proceed against the principal
debtor before procecding against the surety. '

[27. Charge of Corporation on debtor’s property.—Notwith-
standing anything contained in any law for the time being in force, but subject
to the provisions in any law made by the Parliament rclating to priority of
charges and to any prior claim of a bank or of thc Government in respect of
Jand revenue or any money recoverable by it as arrears of land revenue, the
dues of the Corporation as determined under the preceding section of this
Act together with interest accrued thercon and cost of recovery shall be the
first charge on thc property of the debtor and the guarantor, if any].

Cuarter VI

ACCOUNTS AND AUDIT

28. Accounts.—(1) The balance-sheet and accounts includi'ng the.profit
and loss account of the Corporation shall be prepared and maintained in such
form and manner as may be prescribed.

(2) The Baard shall cause the books and accounts of the ‘Corporation
to be balanced and closed on the thirty-first day of March cuch year.

29, Audit.—(l) The accounts of the Corporation shall be audited once
in every financial year, by auditars duly qualified to act as auditor under sulx-
section {1} of section 226 of the Companics Act, 1956 (1 of 1956), who shall
be appointed by the Board and shall reccive such remuneration from the
Corporation as the Board may fix.

(2) The auditors shall be supplicd with a copy of the annual balance-sheet
and the profit and lass account of the Corporation and it shall be their duty
to.cxamine them together with the accounts and vouchers relating thereto,
and they shall have a lst delivered to them of all books kept by the Corpora-
tion and shall at all reasenablc times have access to the books, accounts and
other documents of the Corporation and may require from any dircctor or
officer of the Corporation such information as the auditors may think nccessary
for the performance of their duties as auditors, :

(3) The auditors shall make a report to thc Corporation upon the annual
balance-sheet and accounts examined by them and in every such report.they

"71." Subs. vide H.P. Act No. 28 of 1979, Sec. 7.
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shall statc whether, in their opinion, the balance-sheet is 2 full and fair halance-
sheet coniaining all necessary particulars and properly drawn up so as 1o ex-
hibit a true and fair view of the state of affairs of the Corporation.

{4} The Corporation shall furnish to the State Government, within four
months fram the date on which its accounts are closed and balanced, a copy
of its balance-sheet and accounts together with a copy of the audilors’ repart,
and a report on the working of the Corporation during the relevant year.

{5) Without prejudice to anything contained in the preceding sub-sections,
the accounts ol the Corporation as and when it is considercd nccessary and
expedient to do so in public intercst, may also be audited by an agency speci-
fically authorised in this behalf by the Statc Govenuncnt from time to time
angd any cxpenditure mcuered by it in connection with such examination and
report shall be payable by the Corporation to such agency.

CapTER VII
MISCELLANEQUS

30. Dissolution of Board.—(l) No provision of law other than this
Act, relating to the winding up, dissolution or liquidation uf the companies or
corporations shall apply to the Corporation.

(2) The State Government may, if the Corporation exceeds its powers
or upon teceipt of report under section 29, calt vpon the Board: to show cause
why it should not be dissolved, and if no explanation is offered within the spacifi-
¢d, period, ur if the State Government is not satisfied with the explanation, .it
may dissolve the Board from such date as may be specified.

. 3l,, Consequences of dissolution of the Board.—(l) ‘When the
Board is dissolved under section 30— S

FI M

() all directors sha]l, from the date of dissolution, vacate their ,oﬂices;;

(z’i) all powers and duties of the Board shall, during the pcriod of dis-
“solution, be exercised and pcrrormcd by stich petson or persons
* = as the State Government may appoint in t}ns behdlf; -

(#i) all funds and other property vested in the Corporatmn shall durmg
the period of dissolution, vest in the State Goveroment.

EQ) The Goverament may, in its discretion, reconstitute the Buard  after
such period as it may think fit. o

. 32, Bar of jurisdiction.—Save as otherwise expressly provided in this
Act, no civil court shall have jurisdiction to entertain any suit or proceeding in
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respect of any matter which the Corporation or any officer or authority appoin.“
ted .under this Act-is empowered by or under this Act to determine; and no

injuncetion shall be granted by any courl or otier authorily in respect of any

action taken or to be taken in pursuance of any power conferred by or under

this Act,

33. Protection of action taken in-good faith.---No suit or other:legal.
proceedings shall lic against the Corporation or any director including the
managing dircctar, or any oflicer or employee or any other person authorised |
by the Corporation to discharge any functions under this. Act for any loss or das..
mage: caused. or likely -to be.caused by anything, which is in good:faith done:n

or intended to be done in pursuance of this ‘Act.

34. Employees to be public servants.—The managing director and
other employees of the Corporation.shall be deemed to be public servants within
the meaning of section 21 of the Indian Penal Code (45 of 1860).

35, Yndemnity of directors.—(l) Every dircctor shall be Indemnified
by:the Corporation. againstall lostes and expcnses-icurred -by him-in the+dis-
charge of his'duties.cxcept such-as are caused by his ownwilful-act-or defautt, :-

(2) A director shall not be responsible for any other director, or for any
offlicer-or ather: employee;: of the -Corporation - or for -any- loss --or  expenses
resulting vto- the Corporation from -the:insufliciency or deficiéney -of value of,
or -titlocto, sany: property:-or : security ;acquired--ortaken- on behalf of ‘the--
Corporation:vin - good: faithy:or anything:done-in'good faith; in-the -execution--
of the duties of his office or in rclation.thereto.-

36.: s Exemption: from registrationfeeangd stamp-duép—All-in-
struments executed by or on behalf of the Cofporatien-in relation-to:the dis<-
charge of its functions shall be exempted from payment of stamp duty and
registration fee:

Provided that _exemption: from payment of stamp duty shall apply in the
case of such instruments only as are.. specificd in Schedule I-A to the Indian

Stamp Act, 1[1399] (2 of :[1399]

37. Power to-make’ regnlatonsl—([} Sub_]ect’to the'rules made by
the State Government under section 38, the Board may make regulatons not
incorisistént -with: this- Act-to providé for all ‘mmatters for-which -provision is
necessary or expedient for the purpose of giving cffectito the! provisisris. of <-
this Act.

e L—

1. .:Subs lor.488%", vide H P.Act-No.28, of 1979, Sec.; 8. |
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(2) In particular and without prejudice to the gencrality of the fore-
going power, such regulations may provide for—

(a) the time and places of meetings of the Board and the procedure
to be followed in relation to such meetings including the guorum
necessary for the transaction of business;

{b) the conditions which the Corporation may impose in granting
loans or entering into other arrangements;

(¢} the rate of interest on loans;

(d) duties which the managing director shall perforn;

{¢) the duties , conduct, salary, allowances and conditions of service
of officers and other employees of the Corporation;

(f) the delegation of powers and functions to the officers and employees
of the Corporation ;

{g) the establishment and mainlenance of provident and other benefit
funds for the officers and employees of the Corporation;

(%) generally, the eflicient conduct of the affairs of the Corporation;

(i) all matters expressly required or allowed by the Act to be prescribed
by regulations.

38, Power to make rules.—(1) The Government may, by notification,
“make rules to carry out all or any of the purposes of this Act.

(2) In particular and without prejudice to the generality of the foregoing
power, such rules may provide for all or any of the following matters, namely,—

(@) the terms and conditions of appointment of directors [ and the Vice-
Chairman | and the fees and allowances payable to them;

(¢) theform in which certificate shall be issued by the managing director;
(¢) the form and manner in which accounts shall be maintained, and
the balance sheet and profit and loss account shall be prepared;

(d} any other matter which is required to be or may be prescribed.

(3) Every rule made under this section shall be laid as soon as may be
after it is made, before the Legistative Assembly while it is in session for a
total period of ten days, which may be comprised- in one session or in.two
or more successive sessions, and if, before the expiry of the session in which
it is so laid or the successive sessions aforesaid the -Assembly makes any modi-
fication in the rule or decides that the rule should not be made, the rule shall
therealter have effect only in such madified form or be of no effect, as the
case may be, so, however, that any such modification or annulment shall be
without prejudice to the validity of anything previously done under that
rule.

39. Power to remove difficnltes.—If any difficulty arisesin giving
effect to the provisions of this Act, the Government may, by order published

1. Ins. vide H.P. Act No. 28 of 1979, Sec. 9
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RULES
Under
SALARIES AND ALLOWANCES OF MINISTERS
(HIMACHAL PRADESH) ACT, 1971

THE HIMACHAL PRADESH MINISTERS (ADVAMCE FOR MOTOR CAR)
RULES, 1971

Application of Rules
PLANNING DEFPARTMENT

NOTIFICATION
Shimla-171 002, the 6th September, 1983
No. PLG-C(10)-1/83.--The Governor, Himachal Pradesh is pleased
to order that the Himachal Pradesh Ministers {Advance for Motor Car)
Rutes, 1871, notified vide General Administration Department notifica-
tion No. 2-12/71-GA-C, dated the 3lst August, 1971 as amended from

time to time, shall also apply, mutatis mutandis, to the Deputy
Chair_man, Himachal Pradesh, State Planning Board,

(R.H.P. Dated 25.2.)984, P. 215)

THE HIMACHAL PRADESH SCHEDULED CASTES DEVELOPMENT
CORPORATION (AMENDMENT) ACT, 1954
{Act No. 8 of 1984)
ARRANGEMENT OF SECTIONS

Sections :

Short title and commencement.

Amendment of long title, preamble and section I.
Amendment of section 2,

Amendment of heading of Chaprer-IL

Amendmecnt of sectién

Amendment of section

Substitution of section

WO il G U N LY B e

3
5
Amendment of section 6.
7
Substitution of section 8
1

1.

.. Amendment of section 12.

Amendment of section

P -3

Amendment of section 5.

—_
[
H

Amendment of section 16.

For the statosent of Objects and Reanens see ROH.P. Exrep., Silod 4-4-19a4,
Page 5UA,
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14. Insertion of sections 26-A and 26-B.
15. Amendment of section 27,

16. Insertion of section 29.

17. Amendment of section 38,

18. Insertion of schedule.

{Received the assent of the Governor, Himachal Pradesh, on the
9th May, 1984 and was published in R.H.P. (Extra,) dated the 17th May,
1984 at Page 891--895).

An Act further to wnend the Himtachal Pradesh Scheduled Castes
Development Corporation Act, 1379 (Act Ng. 20 of 197%3).

BE it enacted by the Legislative Assembly o¢of the Himachal
Fradesh in the Thirty-fifth Year of the Republic of India as follows :--

f. Short title and commencement.—{1} This Act may be called
the Himachal Pradesh Scheduled <(Castes Develepment Corporation
(Amendment) Act, 1984.

{2) It shall come into force at once.

2. Amendment of loog title, preamble and section [.—Alter the
word "Castes® kut before rthe word “Development" occurring in the
lang title, preamble and section [ of the Himachal Pradesh Scheduled
Castes Development Corporalion Act, 1979 {20 ef 1979) (hereinafter
called the priscipal Actl, the words "and Scheduled Tribes" shall be
inserted.

3. Amendment of section 2.—In scction 2 of the principal Act,--

{i) for clause {d} the following clause (d} shall be substituted,
namely :--

"d) 'Chairman' means the Chairman of the Corporation;';

(it} ofter clause {d} so amended, the following new clause
{dd) sho!ll be inserted, namely :--

“{dd) 'Collector' means the Collector of the District and
includes any other officer, not befow the rank of
the Assistamt Collector of the st Grade, empowered
by the State Government to discharge the functions
of the Collector for the purposes of this Act;" ;

{iii) after the word "Castes" but before the word "Develop-
ment” occurring in clause le}, the words "and Schedule
Tribes" shall be {nserved;
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{iv) the wards "and the vice-chairman" occurring in clause {f)
shall be omitted;

[v) after clause (k] the followlng new clause {kk} shal' be
inserted, namely :--

"{kk} 'schedule' means the schedule appended to this Act;';

(vi) for clause {m), the following clause {m) shall be substitu-
ted, namely :--

"{m) 'scheduled castes organisation' or 'scheduled tribes
organisation' means a f{irm registered under the
Partnership Act, 1832 (9 of 1932} an association
registered under the Sccieties Reglstration Act, 1860
{21 of 18A0) or a co-operative society registered
vnder the Himachal Pradesh Co-operative Scocietles
Act, 1968 (3 of 1969} in which not less than [lifty-
one per cent of the paid up capita is held by the
members ol the scheduled castes, or as the case
may beby the members of the scheduled tribes;"; and

(vil) after clause (m} so amended, the following new clause
{mm} shall be inserted, namely :--

"{mm) 'scheduled tribes’ shall have the same meaning as
assigned to it in Clause {25} of Article 366 of the
Constitution of Endia.”

4. Amendment of heading of Chapter-lil.~In  the headline of
Chapter 1l of the principal Act, after the word "CASTES" but bLefore
the word "DEVELOPMENT" the words “"AND SCHEDULED TRIBES"
shall be inserted.

5. Amendment of section d.—In the principal Act for the words
"Scheduled Castes Development Carporation" occurring in sectiop 3,
and In its heading, the words "Scheduled Castes and Scheduled Tribes
Development Corporation” shall be substituted.

6. Amendment of section 5.—In section 5 of the principal Act,
for the words "five crores" wherever these occur, the words "ten
crores" shall be substituted.

7. Amendment of section 6.—In sub-section {2} of section 6 of
the principal Act, the words "scheduled c¢astes" shail be substituted
with the words "scheduled castes and scheduled tribes.”

8. Substitution of section 7.--FFor seclioen 7 of ihe principal Act,

the [olluwing section 7 shall be substituied, namely :--
M. Toard of directors.—{1] The Board shall conzist of sixteen
directors who shall be nominated by the State Government :

Pravided that ror tess thon twe directors 2his? D2 nominnied
from amongst :he oificers <erving the State Goveromuin
in the Depariment of Woilare and the remaining shall be



8.

477

nominated from amongst the persons whe have sporiat
knowledge of industries, handicrafts, animal husbandry,
agriculture, agro-ihdustries, water development projects,
finance, co-ocperative and {inancial institutions :

Provided further that not less than two directars shalt be
non-cfficials belonging to the scheduled castes and at
least one director shall be non-official belonging to the
scheduled tribes,

(2) The Stare Government shall nominate any of the dirc ==
appointed under sub-section {1) to be the Chairman .- -+
Corporation,

{3) On the occurrence of any wvacancy in the office of the
Chairman or a director due to death, resignation or other-
wise, the same shall be filled up by the State Government
in the manner provided in sub-section {1} or in sub-section
(2), as the case may be,

{4) The Chairman shall perform such duties and exercise such
powers as may be assigned to hlm or conferred upon him

by the Board under sub-section {2) of section 15 of this
Act.

(5) Subject to the provisions of this Act the conditions of
appointment of the Chairman and the directors and the
fees and allowances payable to them shall be such as may
be prescribed.”

Substitution of section 8.—For section 8 of the principal Act,

the followlng section 8 shali be substituted, namely :--

10.

"8, Term of office.~The Chairman and other directors shall
hold office during the pleasure of the State Government."

Amendment of section !l.—For section 11 and its heading

the following section 11, alongwith ' its heading, sirall be substituted,

namely ;--

li.
Act,--

"11. Resignation.—A director may reslgn his office by giving
notlce thereof in writlng te the State Government and
on such resignation being accepted he shall be deemed
to have vacated his office,”

Amendment of section 12,—In  section 12 of the principal

{a} the words and sign “"the vice-chairman, and in the absence
of both" occurring In sub-section (2) shall be omitted; and

{b) for the werds and signs "the chairman, the vice-chairman
or the person presiding, as the case may be," occurring
in sub-section (3}, the words and signs "the Chalrman, or
in his absence the person presiding," shall be substituted.



478

£2. Amendmeunt of section 15.—~The words and sign "the vice-
chairman," occurring in sub-section {2) of section 15 of the principal
Act shall be cmitted.

13. Amendment of section 16.—In section 16 of the principal
Ace,--

(a) alter the words "scheduled castes" occurring in sub-sectian
(1} and item (vi] of. sub-section (2), the words "and the
scheduled tribes" shall be inserted;

{b) for the words "the member of scheduled castes" occurring
in item {l) of sub-section (2), the words "the members of
the scheduled castes or the scheduled tribes" shall be
substituted; and

{c} for the words "scheduled castes or scheduled castes
organisations" occurring in items (ilil, (v]), tvil) and (viii)
of sub-section (2), the words "the scheduled castes and
the scheduled tribes or the scheduled castes and the
scheduled tribes organisations" shall be substituted.

14, [Insertion of sections 26-A and 26-B.—After section 26 ol the
principal Act, the (ollowing new sections 26-A and 26-B, alongwith

their headings, shall be inserted, namely -

f26-A, Recovery ol certain dues of banks as arrears of land
revenue-—(1) Where a bank, on an applicatien sponsored by
the Corporation has, under the tie up sarrengements
with the Corporation, advanced loan to a person and such
persan--

(i) makes any default in repayment of lean or edvance
including interest, or any instalment thereof; or

{ti) having become liable either under the conditions of
the grant of Joan or under section 25, makes any
default in the refund or repayment of such loans or
any porticn thereof; or

{ifi} otherwise fails to comply with the terms of the
agreement;

then a bank or its authorised officer, by whatever name
called, may send 2 certificate in the form given in the
schedule to the Collector mentioning the sum due from
such person and requesting that such sum, together with
interest accrued opto the date of recovery alongwith  che
collection charges, be recovered as il it were an arrear
of land revenue,

(2) A certificate sent under sub-section {1} shall be conclusive
proof of the matter stated therein and the Collector on
veceiving such certificate shall proceed to recover the
amount stated therein as an arrear ol land revenue.
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{3} Nothing in this section shall,--

la) affect any interest of the State Goverpment, a bank-
ing company, a corporation or a Government company
in any property created by any morrgage, charge,
pledge or other encumbrance, or .

{b) bar a suit or affect any rlght or rcmedy agpoinst ony
persoh referred to in sub-section [I), in respect of
8 contract of indemnity or guarantee entered in rela-
tion to an agreement under this Act or the rules
framed thereunder or in respect of any interest
referred to in clause (a) of this sub-section.

26-B. Collection charges.—A  bank svailing the services of the
Collector under section 26-A, shall pay collectlon
charges to the Government at such rates as may
from time to time be notified by the State Govern-
ment in the Official Gazette,"

15. Amendment of section 27.—For the words "the dues of the
Corparation as determined under the preceding section of this Act”
dbceurring in section 27 of the principal Act, the words, figures and
alphabet "the dues of the Corperation as determined [n sectlon 26 and
of the bank as determined in section 2€-A" shill be substituted.

16. Insertlon of zection 29-A.—After section 29 of the princlpal
Act, the following new scction 28-A, atengwiili  its headlng, shall be
inserted, namely :--

"29-A. Laying of the snnual and audit reports before the
State Legisiative Assembly.~-The  State  Government
shall, as sogon &5 may be after the annual and audit
reperts in retation to the working of the Corporation
are furnished ta it bty the Corporation under sub-
section (4) of section 29, but within a period of nine
months computed from the close of the financial year
to which such reports pertain, cause the satd annual
and audit reports to be [aid before the State Legisla-
tive Assembly.”
17. Amendment of section 38,—For clanse (a} of sub-secrion (2)
of sectlon 38 of the principat Act, the following clause (a) shall be
substituted, namely *--

"(a) the conditions of the appointment of the Chairman and
other directors and fees and allowances payable to
them;".

18.  Insertion of schedhle,—At the end of the principal Act, the
foligwing. schedule shall be lnserted, namely :--
"SCHEDULE
[See section 2 {kk} and section 26-A]

OFFICE OF THE MANAGER/MANAGING DIRECTOR e meeersserarssuieanns
Certified<-

(1) izt a 5um Of RSemessrrrasncrrmenmaenassnfié heen granted to
Shr‘lsmtu.u."u--u|nuln-.r{o.------u..oouu..ulu.Teha“..|.“|||.n"|uuo

DlStﬂCt. L LI T Y e I TR N ARt nn-sustlforonuunl LILIRTETITEITELE L L RER L ] "";
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(2) that o further SUM  OF RSuuecrrrreerreenreasseeenneeens, has become
recoverable fram the said loanee by way of interest charge-
able at the rate Ofuiciiiiiii e}

(3] that the said SHCI/SMiieerrreriiicorrsssrsssrssrnnssrerssrransrennsrerves 1B/
have not refunded either the principal or the interest
recoverable from him/her and is reluctant to do so; and

(4) that the total sum Of RSuieeressesssssrersrs[ROPEES ervirsscarearses
as principal and RSuusssesissenennnaa@s interest) has become
recaveratle from him/her;

Now, therefore, it is requested that the said sum of RS
corvrmnnrivarenes (RUPEBS. it cetvrvannrrmsranssgrereenennaa)  BlONg with the collection
charges may kindly be recovered as arrears of land revenue under
section 26-A of the Himachal Pradesh Scheduled Castes and Scheduled
Tribes Development Carpgration Act, 1979,

Manager/Managing Director,

srevasrrsevnsnarasarnsasnsesanse DBTIK,
To
The Collector,

araeseernuresenes District."

NOTIFICATIONS AND RULES
Under

THE HIMACHAL PRADESH SHOPS _AND__(_‘_,_OMI\GERCIAL
ESTABLIERMENTS ACT, 19569
Enforcement of the Act.
LABOUR DEPARTMENT
NOTIFICATIONS
Shimla--171002, the 3lst January, 1984

No.-4-6/82-Shram.—In exercise of the powers vested in him under
sub-section (4] of section 1 of the H.P. Shaps and Commercial Extablish-
ments Act, 1969 {Act No. 10 of 1970} the Governor, Mimachal Pradesh,
is pleased to enforce all the pravisians of the said Act to all the shops
and commercial establishments specified therein in the area comprising
of viliages Damtai and Kandrori in Tehsil MNurpur, District Kangra
(H.P.}) with immedliate effect.

{R.H.P. Extra., Dt. 18.2.1984, P.197)

EXEMPTION FROM THE QPERATION OF THE ACT
Prami-2, 18 F=A, 1984
AT 4-6/82 ~qW---TFUTNE VT @R a@ airw  werry  afeiwm,

1969 (1970 Fr ANTTUW dRNF 10) F wET 27 ¥ FA W WREET #
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the Governor, Himacha! Pradesh, is pleased to specially empower Shri A, C.
Verma, H. A, s. Additional Magistrate, Hamirpur to perform the duties of Col-
lector for the purpose of the said Act to be cxercised by hima within the Jocal
limits of Hamurpur district with immediate effect.

(R. H P dated 29-5-1987 1. 649.)
NOTIFICATION
UNDER

THE HIMACHAL PRADESH REGISTRATION OF HOTELS AND
' TRAVEL AGENTS ACT, 1969 : ,

PRESCRIBED AUTHORITY

[Authoritative .Englfsf: text of notification Ne. 3-3{82.TD (Secti.)-],
dated 456—1987 issued in Hindi and published R. H.P. Extra, dated 29-8-1987
p 1556)

TOURISM DEPARTMENT
NOTIFICATION
Shimla-2, the 4tk June, 1987

No. 5-3/82-TD (Sectt)-L—In supersession of this Department. netifications
No. 5-2/80-TD (Sectt.) and 5-3/82-TSM (Sectt.) dated 16-7-1981 and 27-7-1983
respectively and in exercise of the powers conferred by clause (i) of section
3 of the Himachal Pradesh Repistration of Hotelsand Travel Agents, Act, 1969
(ActNo. 22 of 1970), the Governor, Himachal Pradesh, is pleased to notify
the Commissioner Tourism, Himachal Peddesh, as-the ““Prescribed Authority™
for the whole of Himachal Pradesh, under the said Act, with immediate effect.

(R. H. P. Extra; dated 39-8:1987, p. 1557}, .

THE HINMACHAL PRADESH SCHEDULED CASTES AND SCHEDULED'
TRIBES DEVELOPMENT CORPORATION (AMENDMENT) ACT,

1987 ) _
(ACT No. 70r 1987
ARRANGEMENT OF SECTIONS '

Sections :

Short title and commencement
Axntendritent of section 2
Amendment of section 7
Amendment of section 8
Armendmentof section 11
Amendment of section. 12
Amepdment of section 13
Amendment of section 38
Repeal and savings.

CND OO IO A Lo 3 e

1 For Statement of Objeets and Reasons sée K. H. P. Extra. dited 11-3-1987 p. 397.
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(Received the assent of t'ie Governor of Himachal Pradesh an the 1Uth April,
987 and was published in R. H. P. Extra, dated 13.4-1987, at pages 687-638).

An Act further to amend the Himachal Pradesh Scheduled Castes and Scheditled
Tribes Development Corporation Act, 1979 (Act No. 20 of 1979)

BRif enacted by the Legislative Assombly of Himachal Pradesh in the Thirty-
eighth Year of the Republic of India as foliows :--

1. Short title and commcncl'emcm -.{I)This Act may be called the Himachal
Pradesh Schieduled Castes and Scheduled Tribes Development Corporation
{Amendment) Act, 1987,

(2) It shall and shzll always be deemed to have come into force with effect
from the 12th day of February, 1987,

2. Amendment of section 2. --In section 2 of the Himachal Pradesh Scheduled
Castes and Becheduled Tribes Developmeant Corporation Act, 1979 (20 of
1979) (hereinafter called the principal Act)— -

{f) for the existing clause (d), the following clause (d) shall be substituied,
namely : : .
*(d) ‘Chairman’ and ‘Vice-Chairman® roean the Chairman and the. Yice-

Chairman of the Corporation;”; and
(i) in clause (f) after the word “Chairman’ but before thesign ;"
the words “and the Vice-Chairman ~ shall be inserted.

¥

3. Amer;dmem of section 7.—In section 7 of the principal Act,—

(i) for sub-section (2}, the following sub-section (2} shall be substituted,

namely —

“(2) The State Government shall nominate out of the directors,
appointed under sub-section (1), the Chairman and the Vice-
Chairman of the Corporation.”;

(if) in sub-section (3), after the word “Chairman”, thesignand words
 the Vice-Chairman *' shall be inserteds -
" (iif) for sub-section (4}, the following sub-section (4) shail be substituted,
namely —

“(4) The Chairman and the VYice-Chairman shall perform such duties
and exercise such powers as may, be assigned to them or conferred .
upon thern by the Baard uader sub-section (2} of section 15 of
this Act.”’; and

(iv} in sub-sectiod (5), after the word ‘Chairmaa”, the sisn and words
*« the Vice-Chairman shall be mserted.

4. Amendment of section 8.—In section 8 of the principal Act, after the word
“Chairman”, the sign #nd words *,the Vice-Chairman’ shall be insected.

'S, Amendmens of section 11.—For the words *‘Adirector” accurring ia
the beginning of section 11! of the principal Act, the words and $ign *“The
Chairman, the Vice-Chairman or a director” shall be substituted.,

6. Amendment of section 12.—Tn section 12 of the principal Act—
(i) after the words “in his absence” but ‘before the words “any other

director™ oceurring in sub-scction (2), the words and sign “the Vice-
Chairman, or in the absence of both’’ shall be'inserted; and
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(i) after the words‘“or in his absence” but before the words “the person

presiding” occurring int sub-section (3), the words and sign “the Vice-

Chairman, or in the 2bscnce of both ™ shiall be inserted.

7. Amendment of section 15.—In sub-section (2) of section 15 of the prinei-
pal Act, before the words “the managing director”, the words and sign ““the
Vice-Chairman,” shall be inserted.

8. Amendment of section 38.—After the word Chairman” oecurring in
clause (a) of sub-section (2) of section 38 of the principal Act, the sign and
word ©, the Vice-Chairman” shall be inscried.

9. Repeal and savinzs- -(1) The Himchal Pradesh Scheduled Castes and
Scheduled Tribes Devclopment Corporatien (Amendment) Ordinance, 1987
(I of 1987) is hereby repealed, : '

(2) Notwithstanding such repeal, anything done or any action taken under
the said Ordinance shall be deemed to have been done or taken under the
corresponding provisions of this Act, as if this Act had come into force
on the day on which such thing was done or action was taken. .

NOTIFICATION
UNDER
THE HIMACHAL PRADESH SCHEDULED CASTES DEVELOPMENT

CORPORATION ACT, 1979 )
SHIFTING OF HEADQUARTERS OF THE CORPORATION
: WELFARE DEPARTMENT
NOTIFICATION
Shimia-2, the 12¢th August, 1983

‘No. Kalyan-Ch (1) 82/84.—In exercise of the powers vested in him uader

section 4 (1) of the Himachal Pradesh Scheduled Castes Development Corpora- -

tion Act, 1979, the Governor, Himachal Pradesh, is plcased fo issue expost-
facto order for shifting of the Headquarters of the Himahal Pradesh Scheduled
Castes Development Corporaton from Shimla to Solan in the public interest on
7th July 1983.

[R.H.P. Dated 17-10-1987, 944] "'" o
NOTIFICATION

UNDER

THE HIMACHAL PRADESH SHOPS AND COMMERCIAL
ESTABLISHMENTS ACT, 1969

EXEMPTION FROM THE OPERATION OF SECTION 7 (2)
LABOUR DEPARTMENT
NOTIFICATION
Shimla-2, the Tih September, 1987

No. 4-6/82 Shrem-IL—Tn supersession of this Department nqtifié_ation of
even number, dated 22-9-19386 and in exercise of the pofvers vested in him under
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3. Other terms and conditions will remain the same us per details
given in this Depactment Notification of even number, dated 29-6-1991 .,

{R.H.P. Extra., dafed 8-10-1991, P. 2093-2094)

CONSTITUTION OF ADVISORY COMMITIEE

" FOREST FARMING AND CONSERVATION DEPARTMENT
NOTIFICATION
Shimlu-2, the 6th June, 1990 .. .

No. Fts. (F) 2-2/79-1l}, —_The Governor, Himachal Pradesh, in exercise o
the powers vested in himunder section 6(1) of the Himacha} Pradesh Resin
and Resin Products (Reguiation of Trade) Act, 1981 (Act No. 6 of 1981), is
pleased to constitute the Aavisory Comumittee for advising the State
Government in the matter of fixation of o fair and rca.sonab%c price at
which the resin offered for sale may be purchased by or on bebalf of the
State Goavernment in Himachal Praa:sh 2na also on such matters as shall
be referrec to it by the State Government duping 1990-9]1 as under:—

[. Forest Minister, Himachal Pradesh : . Chairman

2. Financial  Commissioner-cum-Secretary Member-cum-
(Forests) to Himachal Pradesh Government Convener.

3. Dircector of Industries, H.P. Member

4. Shri Jai Singh Cnopra, Cjo M/ Jagdamba Member

Udyog Association Kendru, Hamirpur

BHimacha) Pradesh ) }
5. Shri Kalyan Singh Katoch, C/o M/s Allied Member

Traders, Village and P.O. Kandrori, Tehsi]

Nurpur, District Xangra, Himachal

Pradesh.

6. Managing Director, Himacha} Pradesh Member
State  Forest Corporation, Shimia

7. Principal Chief Conservator of Forests Member
Himachal Pradesh. (He shall assist

the Chairman-cum-
Convener iIn the dis-
charge of duties as
such).

(R.H.P. Dated 30-3-1991, P, 287.)
AUTHORITATIVE ENGLISH TEXT

THE HIMACHAL PRADESH SCHEDULED CASTES AND
SCHEDULED TRIBES DEVELOPMENT CORPORATION
(AMENDMENT) ACT, 1991
(Act No, 16 of 1991)

' ARRANGEMENT OF SECTIONS
Sections : - - )

1. Short title and commencement,
2. Amendment of section’5.

1. Passed in Hindi by the Himachal Pradesh Vidban Ssbha. For Statement of
Objects ane Reasons see R.H.P. Extra., daied 13-3-1991, P. 1949 and {953,
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Insertion of section 16-A.
Amendment of section 17.
Amendment of section 18,
Insertion of section 23-A,

A e

Repeal and savings.

(Recejved the assent of the Gavernor, Himachal Pradesh, on the 20th
October, 1991 and was published in Hindi in R.H.P. Extra., dated 21-10-199],
P, 2349-2350 and in English'in R.H. P. Extra., dofed 31-10:1931, P. 235]-
2352).

An Act further to amend the Himaghal Pradesh Scheduled Castes and
t Schedulad Tribes Development Corporation Act, 1979 (Act No. 20 of
1979). ' :

Be it enacted by the Legislative Assembly of Hitmachal Pradesh in the

Forty-second Year of the Republic ot [ndia, as follows:—

1. Short title and commencement.—(1) This Act may be called the
Hinachal Pradash S:hajuled Casles and Scheduled Tribes Development
Corporation (Amendment) Act, 1951,

(2) Tt shall be deened 10 have come into force on thz 10th day of July,
1591, ’

2. Amendment of section 5~-In  section 5 of the Himachal Pradesh
Scheddled Castes and Schoeduled Tribes Deyelopment Corporation Act, 1979
(20 of 1979) (hereinater called the principal Act) for the wards “fen crores”
wherever these occur, the words ‘‘twenty crores™ shall be substituted. -

3. Insertion of section 16-A.—After existing section 16 of the principal
Azt the faliowing section shdll be inserted, naiiiely :— -

"“16-A. Confermenmt of addifional functions on the Corpofatlon.—

(1) Notwithstanding anything contaiped inthis Act, the Governor

may, after coasultation with the Corporatiopn, entrust either

conditionally or unconditishally to thie Corporation or its officers

additional’ functions in reldtion to the social security or social

insurance or uplift of the weaker sectigns of the sogiety in the State,

(2) The Govertior may, b’y order in writing and after consultation
with the Corporation, confer on the Corporfition such powers
of supzrvisory nature over agencies, authorities or officers set up,
constituted or appoinfed by ‘the State ‘Government gs are neces-
sary for providing social security orF social insyrance apd uplift
of the weaker sections of the society in the State..

(3) When any additional functions are conferred on the Corporation
under sub-section {1}, the Corporation sfiall ¢xereise the same
powers, discharge sdni¢ duties and pecforin thé-same. functions,
as it would have exerelsed in discharge of duties and-perfprmance
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of functions assigned to it under section 16 and the provisicns of
this Act shall apply accordingly.

(4) Where by virtue of this section powers and duties had been con-
ferred or imposed upon the Corporation, or cfficers or authori-
ties thereof, there shall be paid by the State Government to the
Corporauon such sum as may be agreed in respect of any extra

- costs of administration incurred by the Corporaﬂon in connec-
tion with the exercise of those powers and duties.”

4. Amendment of section 17.—In section 17 of the principal Act—

(a) for the word *‘six” wherever it occurs in its heading and body,
the word ‘‘seven” shall be substituted;

- {b) in clause (¢) the word “and” occurring at the end, shall be
omitted ;

(c) incluse (f), for the sign ““.", tne sign and word ** ; and” shall
* be substituted ; and )

{4) after clause (f) so amended, the following clause (g} shall b,
added, namely :—

“(g) Additional Functions Fund.”

. 5. Amendment of section 18—In section 18 of the principal Act, for
the figures and word “22 and 23", the figures, sign, word and alphabct 22,
23 and 23-A” shall be suquuted

6 Insertion of section 23 -A —after existing section 23 of the principal
Act, the following new section 23-A, shall be added, namely:—

“23-A.' Additional Functions Fund~—All amounts that are received by
the Corporation from the State Government or from any other
source for the performance of the additional functions assigned
to it under section 16-A,shall be credited to this fund and it shall
be used by the. Corporation for the purpose for which such
amount has been provided,” -

7. Repedl and savings.—(1) The Himachal Pradesh Schednled Casteg
ana Scheduled Tribes Development Corporation (Anicndment)) Ordi-

nance, 1991 (1 of 1991) is hereby repealed.

Q) Notwnhstandmg such repeal, anything done or any action taken
under the Ordinance: repzaled under sub-sectlon (1), shajl be deemed to
‘have been done or taken under the corresponding -provisions of this Act
as if this Act had come into force on the day on which such thing was
done or action was taken.
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AUTHORITATIVE ENGLISH TEXT

THE HIMACHAL PRADESH SCHEDULED CASTES AND
SCHEDULED TRIBES DEVELOPMENT CORPORATION
(AMENDMENT) ACT, 1998

ARRANGEMENT OF SECTIONS

Sectrons:
I. Short title.
2. Amendment of section 5.

THE HIMACHAL PRADESH SCHEDULED CASTES AND
SCHEDULED TRIBES DEVELOPMENT CORPORATION
(AMENDMENT) ACT, 1998

(ACT NO. 19 OF 1998)!

(Reccived the assent of the Governor on 22,9.1998 and was published
both in Hindi and English in R H.P. Extra., dated 23.9.1998, p. 3433-3436).

An Act further to amend the Himachal Pradesh Scheduled Castes and
Schednled Tribes Development Corporation Act, 1979 (Act No. 20
of 1979). |

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Forty-ninth year of the Republic of India as follows:-

1. Short title.-This Act may be called the Himachal Pradesh Scheduled
Castes and Scheduled Tribes Development Corporation (Amendment) Act,
1998,

2, Amendment of section S.- In section 5 of the Himachal Pradesh
Scheduled Castes and Scheduled Tribes Development Corporation Act, 1979,
in sub-section (1), for the words "twenty crores”, wherever these occurs, the
words "thirty crores" shall be substituted.

1. Passed in Hindi by the Himuchul Prodesh Vidhan Sablz. For Staternent of Objects
snd Reasons see R HP Exira,, dated 24.7.1998, p. 2727 & 2731.
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